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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
BENCH AT PUNE

INTERIM APPLICATION NO. 56 OF 2024

(FOR PERJURY)

IN

oRGTNAL APPLTCATTON NO. 82 OF 2023 (WZl

Abdul Samad Ismail Maknojia & 60 Ors. ..Applicants

V/s.

The State of Maharashtra & 9 Ors. ... Respondents

I, Mr.Hayat Ahmed Asir Ahmed Ansarl, an adult,

(erstwhile partner of M/s. Mass Enclave), Director of M/s.

Baacha Mass Enclave Pvt. Ltd., the Respondent No. 9

abovenamed and the authorised signatory of M/s. Nirman

Realtors & Developers Ltd., the Respondent No.8 above-named,

having my address at Shop No.4 & 5 Ezzi Building, Shiv Shankar

CHS, Barrister Nath Pai Marg, Mazagaon, Mumbai-400 010, do

hereby on solemn affirmation state and declare as under:-

1) I say that the Respondent Nos. 8 & t have been

served with the above-captioned Application and having read and

understood the contents and being personally aware of the facts

relating to the sarne, I am filing this Affidavit in reply to oppose

the grant of any reliefs in the said Application.
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2l At the outset, I state and submit that the Application

seeking direction to hold an enquiry u/s.379 of the Bharatiya

Nagarik Suraksha Sanhita (BNSS), 2023 and the other

consequential directions as prayed for is not only misconceived

but is also vexed with malafide intents and ulterior motives on

the part of the Applicants to cause undue harassment to us. I say

that this Application is a part of the campaign of harassment

undertaken by the Applicants which has elaborately been

described in my earlier Affidavit dated 10ttt January 2024. A copy

of the said Affidavit dated 10ft January 2024 (without annexures)

is annexed hereto and marked Exhiblt-'l'.

3) At the further outset, I state and submit that it is

more than apparent that after the Joint Committee appointed by

this Honble Tribunal as per order dated 2O.3.2O24, did not find

any material irregularity or illegality on the part of Respondent

Nos. 8 & 9, the Applicants have, out of the sheer frustration and

only with a view to prejudicing the mind of this Honble Tribunal

and causing harassment to us, taken out the present

Application. It is worthwhile to refer to Order dated 6th

Novembet 20124 passed by this Honble Tribunal in which this

Honble Tribunal was pleased to observe as under :-

"We haue read th.e entire Joint Committee report to

tlhe learned counsel for the applicants artd
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sh
thereafter tried to understand from him as to out of

ten points o/ tle Joint Committee report, about

which partiatlar point, tle applicants haue

objection instead of going through the entire

objections submitted in writing on behalf of the

applicants. He states thctt with respect to point

iVo.S pertaining to parking about which the Joint

Committee report stafes that since the S.R. Sclrcme

was submitted prior to 12.08.2009, parking

requirement shall be insisted as per the prouisions

of Clause 36(2) Table 15 of the DCR, 1991 as per

the prouisions approued under Notification dated

1 2. 0 6. 1 9 9 0, Howeuer, with respect to tle propo s al

submitted afier 12.08.2009, tle parking

requirement shall be insisted as per tlw modified

clause 36(2) Table 15 of DCR, 1991 approued

under Notification dated 12.08.2009. In the case

ln hand, tt is submltted ln the Joint
Committee report that l*tter of Intent (LOI) of
S.R. Scheme uras approaed on O3.O8.2OO9

and lssued on 7O.O8.2OO9 l.e. prlor to

72.O8.2OO9 and hence, as per the preaalltng
DCR rttle, there utcts, no requlrement .for
proutdtng parklng spaces for Rehor. Bulldlng,
in objection to this, the leamed counsel for the

applicants submits that tlrc Joint Committee has

wronglg mentioned inapplicable ciranlar No. 104

dated 1O.11.2009 and has wrongly recorded that

there is no need of parking in Rehab Building.

When ute o,sked the leo,rned counsel for the
appllcants to qfi)e the bq.sis/euldence on
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uronalu mentloned. the lnaopllcable clrcular
and. utronalu record.ed tho:t there ls no need. of
o rklna ln Rehah Bulldlng, as according to him,

the LOI o/S.R. Scheme u.ras issued on 10.08.2009,

th.erefore, whateuer sanction was made on that

date, tle DCR Rules applicable at that time would

be applicable and not of tlrc subsequent peiod,

but the learned counsel could. not shout anu

evldence ln that reoard as to on uhat basls

he 7s sauina that the uleu taken bu the Jolnt
Commlttee ls erroneous.

2. With respect to tlw other point on which

objection is taken bg the applicants i.e. point No.9

of the Joint Committee report Le. Socio-economic

impact prouision of Mandir, wlrcrein it is recorded

bg the Joint Committee that per Annenre-Il

receiued from Additional Collector

(Encroachment/ Remoual) M.S.D. (WS) dated

06.07.2007, Mandir (Jag Ambe Shiu Hanuman

Mandir Trust) was not eligible. Howeuer, as per th.e

letter dated 17.02.2027 reeiued from Dg.

Collector (Encroachment/Remoual). Mandir

became eligible sah.slwtlka. Further ft is mentioned

that due to planning constraint, Mandir is prouided

in the ground Jloor of Sale Wing A/ B.

3. To this aspect of Mandir, the applicants haue

raised an objection stating that as per letter dated

06.07.2007, fssued bg tte Additional Collector

(E/ R) & Competent Autlwitg, Western Suburbs,

which is annexed at page 107 of the paper-booh

wlereutith Annemlre-Il is annexed which fs a list
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5€
of lrutment dutellers in tabular form (pages 110 to

127 of tlw paper-book) and at seial no.191

thereof, tlere fs mention made of Jay Ambe

Shiuhanuman Mandir Tfitst, which is slwwn 'non-

eligible', but subseEtentlg by amendment bg letter

dated 07.02.2027, writtenbg tllp Deputg Collector

(Encroachment/ Remoual) & Competent Officer,

Malad-l. addressed to the Dg. Collector (Western

Suburbs), Slum Rehabilitation Autlwritg, Bandra

(East} Mumba| which is annexed at pages223

and 224 of the paper-booh th.e said temple was

made eligible for paid rehabilitation. The learned

counsel for the appllcants states that'ellglble

for patd rehohllltatlon' meo;ns tlut cost uqs
requlred, to be pald to the Stum Rehabllttatlon
Authorltg bg the appllcants, uthlch hs,s

alreadg been done, but there ls no proof
extended bg the appllcants wlth respect to
pagment of sald cost The learned counsel

states that he mag be granted ttmc to submlt
the proof thereof beJore the nert date. We

dlrect hlm to submlt on record betore nert
dqte the proof of pagment of sald cost uttth o
dlrectTon tho;t a copg of the so;me shall be 4

provlded to all other partles.'

The Applicants have till date not complied with any of the above

directions contained in order dt. 6llL/2024. Application is ex-

facie vexatious, lacks any substance and deserves to be

dismissed in-limine with compensatory costs
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4) I say that the prosecution/direction in relation to the

alleged perjury is sought on the following frivolous

grounds/facts:-

That in the letter dated 7o February 2024 issued by

Nirman Realtors & Developers to the SocietSr, it was

mentioned that STP was installed in the month of

September 2022 whereas in the Affidavit dated 1Otl, May

2024, the Respondent No.8 has stated that the STP was

constructed on or about 10ur August 2022. I say that

the said letter which itself uses the word "on or abouf

indicates that the date is not precise and the deponent

is giving an approximate date which can admit of a

variation of one month and the same cannot be said to

be constituting the offence of perjury as alleged or

otherwise.

(ii) It may be mentioned here that though the STP was

constructed even prior to August2022, but because the

Environment Clerance Certificate was granted on 10fr

August 2022, we had mentioned in our Affidavit that

STP was constructed around the same time.
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(iii) As regards the allegation that Baacha Mass Enclave Pvt

Ltd. having been incorporated on 15th September 2022

could not have received the quotation dated 22"d

November 0221, I state and submit that it is true that

Baacha Mass Enclave Pvt. Ltd. was incorporated on 15th

September 2022. I say that the quotation from

Chandrakant Electrical and Contractor, was obtalned

on 22od December 2or22 i.e. aliter the company was

incorporated and uot oo, "22 l L2 l 2O2t' as mentioned

through oversight by the Contractor. It is pertinent to

note that as the STP itself was not in existence in

December 2021, there was no reason for us to obtain

the quotation for its yearly maintenance in December

2021. I repeat that the said date 7.e. 22"4 December

2O2L is a typographlcal error. The year was intended

to be 2022 i.e. the then on-going year 2022. I say that

the said error was brought to the notice of the said

Chandrakant who has confirmed the same as a typing

error by giving an affidavit to that effect. Hereto annexed

and marked Exhibit-'2' is a copy of the said Affidavit of

the said Contractor. I shall crave leave to refer to and

rely upon the original Affidavit being separately

tendered. I say that in pursuance of the said quotation,

the Work Order was given by us .e. 25e
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s1
December 2022 which also appears to have been

erroneously typed as 25fr February 2022. The digit'1'

is missing before the digit '2' and therefore the month

which was meant to be of December i.e. "12" reads

erroneously as the month of February. "2".As the STP

was installed/commissioned only in or about August

2022, the yearly maintenance was given in December

2022 and not in December 2021.

(iv) In pursuance of the said Work Order a payment of

Rs.35,000/- was paid to the said Contractor for the

yearly maintenance, on l leNovember 2023. I say that

after the said quotation, in pursuance of the

negotiations, the amount arrived at and agreed with

Chandrakant Electrical and Contractor was

Rs,35,00O1-. 1shall crave leave to and refer upon the

relevant LedgerAccount and Bank Statement in support

of the payment made to the said Contractor, when

produced.

5) In view of what is stated above, I emphatically deny

the allegations of "fabricated documents" or perjury made inter-

alia in clause-4.S to 4.1O of the Application under reference. I

emphatically deny that we have filed a patently false Affidavit
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c6
dated 18u, March 2024 or we have made any contradictory

statements. I repeat that the oversight and inadvertent mistake

in the dates has resulted into the said mismatch of the dates on

the documents but there is no false statement or any fabrication

of any documents as falsely and baselessly alleged by the

Applicants. The Applicants are clearly attempting to make a

mountain out of the mole hill of the typing error, which in any

event have been duly explained above. I deny that we have

committed perjury with the sole intention of hiding the misdeeds

and illegalities as falsely and vaguely alleged. I deny that there is

any malalide intention on our part to obstruct or derail the

proceedings as falsely alleged. In any event, I deny that the

Applicants'claim is bonafide as falsely claimed. I deny that we

have caused any obstruction which can benelit us as falsely

alleged. I deny we have committed any offences as mentioned in

paras-4.10 to 4.12 under Bharatiya Nyaya Sanhita, 2023 as

falsely and baselessly mentioned therein and deny the contents

of the paras under reference and deny that the Applicants have

made out any case for holding any enquiry as contemplated

u/s.379 of the Bharatiya Nagarik Suraksha Sanhita (BNSS),

2023 as falsely alleged. I further deny the contents of paras 4.13

and 4.14. I am not dealing with the contents of concluding

paragraphs and prayers and deny the contents to the contrary. I

say that I have not dealt with the con paras of
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the Application parawise but the contents thereof are denied in

so far as they are inconsistent with and/or contrary to what is

stated by us in the foregoing paragraphs. Nothing contained

therein be deemed to have been admitted by us.

6) I repeat that inspite of various obstructions and

protracted multiple litigations filed by the Applicants against us,

we were able to complete the Rehab Building in June 2O2l and

handed over possession of the Rehab Units to the slum dwellers

including the Applicants in or about June 2O2l itself.

7l In continuation of what is stated in our earlier

Affidavits, I repeat the entire project which started in the year

2OO9 or thereabouts and in respect of which Environment

Clearance was granted in the year 2022 is only partly completed

to the extent of Rehab Building only. I say that the

Commencement Certilicate in respect of the Rehab Building was

issued in the year 2OO9 by SRA in pursuance of the first LOI

dated lottt August 2009. It is pertinent to note that the revised

LOI was issued from time to time in the wake of the eligibility of

more and more slum dwellers in due course but the total built-

up area approved for the Slum scheme remained 13542.42. sq.

mtrs. Accordingly, at the time when the Rehab Building was

completed and Occupation Certificate was granted on 16t\ June.\
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2O2t, no Environment Clearance NOC was issued in respect of

the project. Subsequently, however, as per the Architect's advice

to include the areas relating to podium, lobby, staircase etc.

which was not taken into consideration at the time of arriving at

the total built-up area as mentioned in the LOI, the area of the

project was treated as more than 20000 sq. mtrs. and thus we

were advised to obtain Environment Clearance. Accordingly, we

obtained Environment Clearance NOC on 10ft August 2022.

8) In the circumstances, I submit that the Applicants'

butldtng was thus complete admittedly prior to the issuance

of the Environment Clearance Order. The Applicants were

handed over their respective tenements ln their building in

respect of which Occupation Certificate was granted on 16th

June 2O2L i.e. more than one year before the Environment

Clearance. Therefore, the Applicants have no locus to file any

Application based on the alleged non-compliance of any

conditions which are admittedly not applicable to their building.

9) I repeat that in any event all compliances in respect

of the Rehab Building have been duly made and complied with

and the inspection by Respondent No.4 as also the Joint

Committee appointed by this Honble Tribunal conlirms the

same. The Sale Building is yet to be completed and all

o
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Lo
environment clearance requirements in respect of the Sale

Building are being observed and complied with during the

construction of the same.

I therefore submit that the Application be

therefore dismissed with compensatory costs.

J^J
Advo

For self and on behalf
of Respondent No.8RespondentNo.S&9

VERIFICATION

I, Mr.Hayat Ahmed Asir Ahmed Ansari, an adult,

(erstwhile partner of M/s. Mass Enclave), Director of M/s

Baacha Mass Enclave Pvt. Ltd., the Respondent No. 9

abovenamed and the authorised signatory of ll1s. Nirman

Realtors & Developers Ltd., the Respond.ent No.8 above-

named, having my address at Shop No.4 & 5, Ezzi Building,

Shiv Shankar CHS, Barrister Nath Pai Marg, Mazagaon,

Mumbai-40O 010, do hereby solemnly affirm that whatever
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stated in the Affidavit is true to my own knowledge and I

belief and believe the sarne to be true'

SolemnlY affirmed at Mumbai 1 J
Dated this

Advocates
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE BENCH AT PUNE

oRGTNAL APPLTCATION NO. 82 OF 2023 WZI

Abdul Samad Ismail Maknojia & 60 6r". ..Applicants

v/s.

The State of Maharashtra & 9 Ors. ... Respondents

t*o

*

I, Mr.Hayat Ahmod Aslr Ahmed Ansarl, an adult,

(erstwhile partner of M/s. Mass Enclave), Directoi of M/s.

Baacha Masb Enclave Rrt. Ltd., the Respondent No;' 9

abovenamed and the aythorised signatory of M/s. Nirman

Realtors & Developers Ltd., tl:e Respondent No.8 aboye-

named, having my address at Shop No.4 &,5 Ezzt Building,

Shiv Shankar CHS, 'Barrister Nath Pai Marg, Mazagaon;

Muinbai- 4OO O1O, do hereby on solemn 
"?firrnation 

state

declare as under:-

\-/

o
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1) The Respondent Nos. 8 & t have been served

wittr the copy of the above-captioned Application but once

again the Applicants have not served us a proper copy of

Applicatlon r.'lth proper paglnatlon inasmuch as the

Arnended Application served upon Respondent Nos. I & 9
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t6o
starts with Page-329 whereas the Index of the Apltcation

shows pages from L to 237 . This anomaly in p"grnation will

pose a serious difliculty for the Respondents at the time of

making submissions particularly in an online hearing. In

any event, being personally aware of the facts relating to the

sarne, I arn proceeding to deal with the Application

particularly for the limited purpose of opposing its

admission and opposing the Sant of arry interim reliefs. I

reserye my right to file a detailed Allidavit at a later date.

At the outset, I submit that the Application is not

only misconceived but is also ve:ced with malalide intents

and ulterior motives on the part of the Applicants who are

bunch.of'disgrr.rntled slurn dwellers and who have remained

unsuccessful till date in stalling the work of constiuction on

the property. The Application is an abuse of process of law

resorted to by these slum dwellers who have filed the present

Application once again praying for stoppage of work on the

site on, false, frivolous and misleading grounds. The
.

Application be therefore dismissed with compensatory costs.

l
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3) The Applicants/slum dwelleri at the instance of

ringleader Applicant No. 1, Abdul Samad, theN{ \.
{
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purported Chairman of the Slum Society and Mamta Pathak

Applicant No.5 caused repeated obstmctions in the

implementation of the Slum Scheme and constmction of the

Rehab Building since inception but had to face humiliating

defeat at every step.

(i) The said Mamta Pathak, Application No.S herein

had first filed a frivolous Application for change of

developer against us in the year 20L6 or

thereabouts which came to be rejected by the

learned CEO, SRA r,rnder order dated zgtt March

20L7.

(ii) Thereafter, the said order was challenged by

Applicant No.S before High Power Committee and

HPC allowed the Application in favour of Applicant

No.5.

tiii) Consequently, we had to file a Writ Petition in High

Court being Writ Petition (L) No. 1695 of 20-17

challenging the order of High Power Committee.
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(iv) Byarrd under Order dated 27tt September 2017, fr:.e

Order of High Power Committee was revbrsed, and

sdt astde by Hon'ble High Court. But Ma:rrta

Pathak alongwith other slum dwellers thereafter

Iiled SLP against the Order dated 27tt September

2017. Ttre SLP was moved by the said Mamta

Pathak being the Applicant No.S herein on as marry

as 17 occasions before Honble Supreme Court viz.

30lrol2or7, 2lLLl2o17, 6lrLl2OL7,

L7 I Lrl201,7, 6l 12l2Or7, 9l | 12018, 30/ r l2OL8,

L3l3l2OL8, 3l4l2OL8, 414/2OL8, 13l4/2OL8,

20l4l2OL8, 2lsl2OL8, 3lsl2018, r0/5/2OL8,

17l5l2OL8, and 2l8l2}l8. But each time we

successfully thwarted her name and the work

continued at site.

About 20 to 25 slum dwellers at the instance of the

Applicant No.1 Abdul Samad refused to vacate their

tenements which compelled us to file proceed.ings

u/s.33/38 of the Slum Act. Inspite of the order of

eviction passed on 18tr, June 2018, the said Abdul

Samad, the Applicant No.l,'once again refused to

his slum tenement and the said obstmction

1
(v)
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had to be removed by resorting to prolonged

protracted proceedings upto the year 2O2O. The

refusal on the part of Applicant No.1 to vacate and

remove his strrrcture inspite of the order of eviction

delayed the commissioning of electric cables and

drainage line to. the Rehab Building as the electric

sub-station constructed at the site.

(vi) Inspite of the said obstmction and protracted and

multiple litigations filed by the Applicants, the

Respondent Nos. 8 & 9 were able to complete the

.-

Rehab Building in June 2O2L and have now I
commenced constrrrction of the Sale Building. k

Signi{icantly, t}re slum dwellers remained

unsuccessful in getting the work stopped at tlle site

and while the matter was pending before the

Honb1e Supreme Court, we completed the building

and obtained Occupancy Certificate on 16u" June

2O2L and handed over possession of the tenements

to SRA who in ttrrn allotted the same and placed

approximately 19O slum dwellers including the

Applicants in posSession .of their respective

o
/'yl*

tenements as per thet
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Applicants/slum dwellers have contirfued their

campaign of , harassment by filing the present

frivolous Application before this Honble Tribunal.

4l The Application before this Honble Tribunal

proceeds on the false premise that as if the Respondent Nos.

8 & t have committed breach of the conditions of the

Environment Clearance granted by State Level Environment

Impact Assessment Authority (SLEAA). The Applicants

primarily complain of the non-provision of parking spaces,

non-provision of RG, Mobile Sewage Treatment Plant, Rain,

Water Harvesting and Diesel Generator Set. The said

grievances raised are false to the knowledge of the

Applicants for tJle following amongst other reasons:-

(i) Re : Parklng

For Rehab. Building being Wing-C of the composite

.building constmcted on site, there is no requirement

for providing any 4-wheeler or 2-wheeler parking

spaces under.the law. The Letter of Intent (LOD issued

by SRA/Planning Authority sanctioning tlle

implementation of scheme on the subject property did

not require us to provide any parking spaces for tJle z
/
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Rehab Building. It is significant to note that the plan

annexed at Extribit-K' to the Application in support of

their false allegation about parking spaces itseU very

clearly mentions that "Parklng Space-Sale Buttdtnf.

Thus, the bare reading of the ptan will reveal that all

the parking spaces proposed in the layout were meant

for sale building only which is still under constmction

arrd is constmcted only to the extent of 30o/o to 4Oo/o.

(ii) Re: Recreatlon Garden (RGl:

As regards the allegation of non'provision of RG, it is

submitted that under the sanctioned layout, we were

required to provide paved RG on the North side of tJ:e

property adjacent to/abutting the Rehab Building

which has been duly constnrcted and prpvided to the

slum society. Recently, the Applicants herein

(members of the buitding) have converted the entire

paved RG into a parking of space for parking their 2

whbelers

As regards the other paved and physical RGs

shown in the layout, the same are in respect of the Sale

/ryg Buildings orcept a small portion on the Nt
/vo
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Rehab building. which will be provided in due course

upon the completion of work of constmction of Sale

Buildings namely Wing-A'& B'.

(iii) Re: Diesel Generator Set:

It is submitted ttrat the DG Set was not required to be

provided as per the sanctioned plan. The same will be

provided alongwith and after completion of the Sale

building if required, inasmuch as we have already

provided an alternate Power Meter which is a 3 Phase

Power Meter which -ensures unintermpted electric

supply, even when the power supply from the main

meter is/geti switched off in any emergency

circumstances.

(iv) Re: Seserage Treatmeat Plant ISTPI :

The same has been duly constructed and installed for

Rehab Building. Hoyvever, shockingly, the slum

dwellers themselves including the Applicants are not

utilising the same for disposal of waste and sewerage

and/or organic waste. Upon finding the bad and

unattended state of the STP and OWC, we had by and

two letters dated 18t October 2023 & 4th

t- 8 e.
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December 2023, addressed to the

Chairman/Secretary of the said Society, placed on

record that the Society and its members are not

using/utilising the STP and that they are dumpine

garbage on the said machine.

We fi:rther placed on record that as a result of

such negligence and misuse, even ttre rats had cut the

electric wires of the machine which rendered the same

non-operational. We further reminded the society that

if the niachine (STP) or Organic Waste Converter is not

used regularly, the same will become non-opelational

and non-functional. Copies of tl'e said letters dated

L llOl2O23 and 4tt December 2023 duly received by

the Committee Member Mr. Shantilal Khemji, of the

society are hereto annexed and marked as E:rhlblt-'l'

'2t respectively.

The said letter was followed by another letter but

despite the receipt of such warning letters, the society/

slum dwellers have not taken any steps to either use

the said STP or OWC or keep the same under proper

repair and maintenance.
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(v) Re: Raln Water Harvestine (RWHI:

Rain Water Harrresting has already been constmcted

and provided for Rehab Building.

(vi) Re: Sanltary facllltles for construction workers:

We have provided adequate drinking water for the

labourers by obtaining a BMC water pipeline which

provides sufficient drinking water for workers.

Similarly, w€ have provided sanitary facilities for the

construction workers by constructing two toilets at the

site. The toilets have been provided the soak-pit and

therefore the sewerage and waster is not released into

the Municipal Sewer line.

5) It is pertinent to note that after the filing of the

present false complaint, the Respondent No.4 (Matrarashtra

Pollution Control Board), carried out sunrey of our property

for the purpose of inspecting and verifying compliance and

implementation oj the terms and conditions of the

Environment Clearance. Ttre Respondent No.4:has given its

report and uploaded the same on MPCB portil on or about

28tt' March 2023. Ttre Respondent No.4 has found all the

on the part of Respondent Nos. 8 & f in order ,

^
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and which clearly eq)oses Applicants' blatant lie. The

\-/

concluding remarks inter-alia mentions that STP & OWC'

found installed at the site but was not found in operation

which is clearly attributable tlle part of the

Applicants themselves who are in-charge of the same. We

repeat .that the same has already been pointed out

repeatedly by urriting letters to the Slum Society, but to no

avail. Hereto annexed and marked ExhlblUS' is a copy of

Report given by Respondent No.4.

6) Ro: Interlm rellefst 
.. .

As rigards the interim reliefs, Interim

Application No. 141 of 2023 seeking appointment of Court

Commissioner, the same impermissible in law as Applicant

cannot seek this Tribunal's assistance for collecting

'evidence. In any event, the said prayer is redundant as the

Respondent No.4 has already carried out the inspection in

detail and submitted its report being Exhibit-'3'hereto.

-'As regards the. other prayers, the same are

misconceived and have already been dealt with in detail in

the foregoing paragraphs. In any event, the Project

Management Report (PMR) as requiped to be half-.
c

o
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yearly has been duly done by our Project Manager namely

M/s. Enviro Analysts and Engineers Private Limited. Hereto

annexed and marked Erhibit-'4' is a copy of Project

Management Report.

7l I submit that it is a matter of record and to the

knowledge of the Applicants that Respondent Nos. 8 & 9

have as required of them, depo5ited an aggregate amount of

Rs. 39,60,000/- @Rs.20,000/- per slum dweller as and by

way of maintenance d,epositvdth tl:e office of SRA. Inspite of

the said amount available to the Applicants' Societf, the'

Slum society is ill-maintaining the Rehab building and is

neither operating nor maintaining the STP, OWC, Rain

Water Harvesting, Diesel Generator Set and Fire-fishting

equipment, leading to the same becoming non-functional

and non-operationai and strfrering from sheer neglect of the

Applicants and other slum dwellers. Applicants are therefore

themselves guilty of violating the rrles of Environment

Protection. Hereto annexed and marked E:rhlblt-'St is a

copy of Maintenance Deposit Receipt deposited with SRA.

At this juncttrre I am not dealing with the8)

.!+sele_s.s 
allegations made in the Application para-wise but I

\
I

o C
a,z

+

*

*fr

886



k*
14

??

deny that sarne in view, of the detailed report made by

respondent No.4 and the compliance report uploaded by ot:r

project manager. Nothing contained in :the Application

unless specifically dealt with be deemed to have been

admitted byl&oQondent Nos. 8 & 9 for want of specilic

travirse or othenrdse at all,

\-/

9). ' , -. -. ; I, Fh.qrefore submit. .that the Application be

therefore dismissed with compensatory costs.

For lAlOlAtllSS 
ilOlrC>'J

-

PVr. LrD.

Uncbr

For self and on behalf
of Respondent No.8Advocates No.8&9

\-/

VERIFICATION

I, Mr.Ha5rat Ahmed Aslr Ahmed Ansarl, an adult,

(erstwhile partner of M/s. Mass Enclave), Director of M/s.

Baacha Mass Enclave hrt. Ltd., the Respondent No. 9

abovenamed'and the iuthoriSed signatory of M/s. Nirman

t

Realtors & Developers Ltd., tJre Respondent No.8 above-

named, having my address at Shop Nq.4 & 5, Ezzi Building,
.

Shiv Shankar CHS, Barrister Nath Pai Marg, Mazagaon,

,o+
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Mumbai-4OO 010, .do hereby solemnly aflirm that whatever

stated in the Allidavit is trre to my own knowledge and I

belief and believe tlre same to be trrre.

FOt BAAC}IA I'i^)r L.r-.,,. c i'VT. LTD.

Solemnlyaffirmed at Mumbai

l

J
Dated this lo day of January 2024 I

Advocates for os.8 & 9

.GlJ .TVq lvl{ii''3 ??AM AIOIIAE ro1.

rc'hr;t0 A

&ezr1 0d h*t, dfu t t t | 1'4 $o 4 1

BEFORF

Director

ffie,

I

Adv.
OF INDIA

Haldankar Nlrrns, Kesha6al Coqpd..
Sahar Coss Rd; Andlred (Er. Mumoal69.,

: 
rl{irtr: 

9821 402304 / 8355868977
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BEFORE THE NATIONAL GREEN TRIBUNAI,,

WESTERN ZONE tsENCI{ AT PUNE

oRGINAL APPLICATION NO. 82 OF 2023 (Wir)

Abdul Samad ismail Maknojia &
60 Ors. ..Applicant:;

v/s.

The State of Maharashtra &
9 C)rs. .. Resiloitica ts ^

AFFIAVIT IlI REPLY
=T=-=
b da-'* of ..Ianuary 2024.Dal"ed this

A,

\I

lvt / s. Jtrarrgiani, l,l rrntlar &. Associatcs,
i\dvr:cates fc.rr Respt'nci.ent Nos. t? & 9,
"[taj Mahaln, Rear llntrartce,
stti floor, 84- Veer Nerri:nan ilc'ad,
Ch urrcl:gate,h,tumbai a0O 020
Pf irrne:fi635690/O I !C2 iAil

\r/I t5
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AFFIDAVIT

rr' 
-

I, Prabhakar Chandrakant Dudhbate, an adult, of Mumbai,

lndian Inhabitant, residing at R-28, A-1, Bindra Complex, Mahakali

$.oad, Andheri-(East), Mumbai-4O0 093, . do hereby on solemn
I
aflirmation state and declare as under:-
I

t
1) I say that t am carrying on bdsirress as the Electrical and Rrmps

T

I{aintenanie Contractor under the name and style of
I

efian&atant Electrical & Coniractor. as idle proprietor thereof.

1
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2)

Ansari, the Director Enclave Pvt.'Ltd. with an offer to take

up the annual maintenance work of Sewage Treatment Plant (STP)'and Qrganic

Waste Converter (OWC) installed at their site at Shree Azad SRA CHS, Rani Sati

M*9, Pathan Wadi, Malad (East), Mumbai.

q I say that I accordingly, issued my quotation for the same on 22.L2.2022.

However, the year'came to be erroneously mr;ntioned as2O21 instead of the then

ongoing year of 2022. I say that the said eiror did not come to my notice until

recently when it was pointed out to me by Mr. Hayat Ansari.

2.2.12.2021. I say that the sh.id year 2021 be read as corrected to 2}22'in the '

appearing on my quotation under referpnce.

I confirm the above contents of this Aflidavit as true and binding.on me

vt'
R

Solemnly declared-at Mumbai )

oated Uri" Z#ay of May'2025)

aird no part hereof is false.

(Deponent)

o

Advocate, High Court
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(Deponent)

Before me,

t

t

inay 2025

\.

4{

PRABHAKAR C}IANDRAKANT DUDHBHATE
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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH AT PUNE

INTERIM APPLICATION NO.56 OF 2024

(FOR PERJURY)

IN

oRGTNAL APPLTCATTON NO. 82 OF 2023 (WZl

Abdul Samad Ismail Maknojia &
60 Ors. ..Applicants

V/ s.

The State of Maharashtra &
9 Ors. ..Respondents

Y

= ========= == == == ======= = == === == ===
AFFIDAVIT IN REPLY OF RTSPONDENT

NOS.8&9 TO INTERIM
APPLICATION FOR PERJURY

Dated this D Lr, day of June 2025

M/s. Jhangiani, Narula & Associates,
Advocates for Respondent Nos. 8 & 9,
"Raj Mahal", Rear Entrance,
Sth floor, 84- Veer Nariman Road,
Churchgate, Mumbai-4O0 020
Phone:6635690/0 I I 02 I 03
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